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Ordinance Factories, Ministry o rereuve
Govt. of Indla, 10=A Auckland Road,
Calcutta~ 700 001

2. The General Manager, Ordinance Factory Projects,
Ministry of Defence, Govt,of India,
Yeddumailaram Medak Dist. 502 205, 7

. Respondents.

For the Applicant: Mr, C.Narenddr, Advocate “/ J
For the Respondents: Mr.M.Jaganmohan Reddy, Addl. CGSC.
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THE HOH'BLE MR.T.CHANDRA SEKHAR'REDDY H MEMBER(JUDL!
The PTribunal made the following Orderi-

Heard both sides. This is an application filed
under Section 19 of the Admninistrative ®ribunals ict by the

e Applicanttj'

s

applicant herein who had been working as Short Term Medical Officer

in the irector Cenerxal, Ordinance Factory. It is the case of the
applicant that he had been appointéé in the month of'January, 1990
and with some artificial breaks that he had been working till
31-12-1991 on which date the applicant’)services are said to have
been terminated by the reépondent. <The xmxps appointment order of
the applicant;indicateéf purely on adhoc basis the applicant had

been taken. Eventhough the applicant's services had been terminated

on 31-12-91, the applicant before approaching this tribunal had not

exhausted the remedies open to him under the service Rules.
Confronted with this position, the learned counsel Mr,C.Narender
appearing for the applicant very fairly conceded that he would be
satisfied if the applicant is permitted to make a representation
tJECompetent authority for the redressal of his grievance and the
said Competent Authority is directed to dispose of the represen-
tation within a specified pefdod. Hence to protect the interest
of both the partiies I am ¢f the oplnion that this O.,A, can be
disposed of at the admission stage itself by giving appropriate

directions,

Hence we pemmit the applicant to make a representation
to the competﬁﬁiia Authority within a week from the date of the
receipt ot this order for redressal of his grievance., On such
representation being made to the Competent Authority,the Compe

‘Authority shall receive the said representation and diSposéche
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)?‘same within 2 monthe thereafter. If the appl icant continues to be

aggrieved by the decision of the Competent authority of hla
representation, it will be open to the applicant to approach this

o |
S,

* - fwn~oh in accordance with lew,
admittedly the applicant had been wowne..
b breaks as the applicant's counsel puts it as artificial breaks
from the past 2 years, It is also the contention of the learned
counsel for the applicant that the vacancies that are available
" with the respondent are not filled up by regular appointments,
So he presses for an interim direction to the respondent to
take back the applicant as short term Medical Officer and to cantinue
him in service, till his representation is decided, In view of the
said position we direct the respondentjto take back the applicant
as short term Medical Ufficer and to continue him Qn service
till one wefk af*erhzs representation is decided, provided there
is a vacancy, and 1f the vacancies had not already been £illed up by

regular recruitment,

The application is disposed of accordingly at the admissi
stage with the above sald directions and intezim rel def

‘4%/ =20/l

puty Registrar(J

1, The rirector Goneral,
Ordinance Factorigs, Ministry of Iefence
Govt, of India, 10-a, Auckland Road, Calcutta- 700 001,

2. The General Manager, Ordimeance Factory Projects,
Ministry of Defrnce, Govt. of India,
Yeddumailaram, Medak Dist, 502 205,

3, Onc copy to iMr. C.Narender, Advocate, CAT.Hyd,.Bench.
4, One copy to Mr.M.Jaganmohan Reddy, Addl,CGSC, CAT.Hyd,
5., One spale COpY.
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